
53 Written A.uwer1 ASVINA 14, 1904 (SA.KA) 
j • 

Writtm A.nswer.J 54 

should be met in fUll. This will also help 
in securing their co-openttion in registra-
tion and monitoring. 

4. Prompt Payment of bilb 

All public sector units and all large 
scale units ~hould be subjected to an auto-
matic check during their audit and all de-
Jay of payment e~ceeding stipulated period 
of 60 days should brought out in the a-udit 
report. 

5. R eservation of Products for exclusive 
manufacture by the small scale units 

_Provision reiarding reservation hould 
be made more rigid and triogent. No 
dereservation hould be carried out with-
out adequate notice to ~mall scale units in 
that activity. 

When a small scale unit in the reserved 
items goes out of the limit of the small 
scale, it may be allowed to produce the 
same item after pegging its productioo 
capacity as it was at the time of such cros-
-sing over. 

6. Govt. Store Purchase Programme 

(i) Policy in regard to Government 
purchase needs ~e-examination and be given 
a more unambiguous and forthright ~tate­
ment of preference which should be bind-
ing not ooly on Central Government pur-
chase but also on State Government 
-agencies BDd other Statutory .organisations. 

(ii) An agency for purchasing of stores 
was not necessary. 

7. F;iscf!l !nceritive~. 

No legislation in this regard is ne~sary 
and 'better coordination should be effected 
by .co~~u\ta~ic;m. 

8. Restricted Partnership Act 

Le,gi~lative provisiQ should be i;nade 
whereby procedure for fo~ming a small 
company become simpler and cheaper. Al o 
Partnership Act- be modified so that a 
larger number ~f p rtnerS can be associat-
'Cd in a partne~hip furn amci the smooth 
work!ing of a firm sh9uld not be upset on 
death Qf ~ par. ner. 

The Income tax/corporate tax on all SSI 
units, run by a firm or small company 
should be only that payable by a firm and 
not as applicable to a large corporate firm. 
9. Administrative Agency' 

There is need for stre1ngthening tbe 
focus of Authority of the DCSSI by mak-
ing the post 0 · that of ex-officio Additio-
nal Secretary level o that action iQ. various 
agencie of the Government of India and 
the State Government could be coordinat-
ed better. 

The recommendation made by the 
Working Group and emdor ed by the Stand-
ing Committee on Policy and Programmes 
were con idered in the 36th Meeting of 
the All India Small Scale Industries Board 
held on 17th and 18th August, 1982 in 

ew Delhi. On the uggestion made by 
ome of the members particularly the re-

presentatives of ome of the small indus-
tries association it was decided that the 
Standing Committee on Policy and Pro-
gramme hould further examine the issue 
by taking into account the views of some 
more small scale industries associations of 
the country and come up with its recom-
mendations in the next meeting of the ~l 
Board. 

Article ' Corollary is certainly frue" in 
Indian Expre 

451. SHRI J. S. PATIL: Will the Minis-
ter of HOM AFFAIRS be pleased to 
state: 

(a) whether his attention has been drawn 
· to ~n ;irt~c~e by Shri ~un SJ;tour'e im4er 

tbe heading "The Corollary i c ta~oly 
true'', in tbe Indian fupres dated 

1

20 
September 19,82 in which a9 in tance of 
alleged inaction on the part of Delhi 
Admini tration in dealing with the crime 
against women has been cited; 

(b) if o, the total number of ca s 
involving married women dying for rea-
sons of suicides, murders, accidents during 
the period 1 January, 1980 to 31 ugu t 
1982 regi tered with the Delhi Police; 

(c) the total null,lber of casea falling 
under category of ill-treatment on c-
count Q • dowry; 
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d) the number of case which ended in 
the criminals being awarded suitable 
punishments and the number of cases 
which were clo ed finally for lack of 
evidence; and 

(e) the number of per ons und~rgoing 

imprisonment a a result of police actiou? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) to (e). The 
information is being collected and will be 
laid on the Table of the Hou e. 

uclear power plants facing difficulty 

452. SHRI R. D. BHATIA: Will the 
PRIME MINISTER be plea ed to state: 

(a) whether all the nuclear power plants 
in the country are facing serious diffi-
culties; 

(b) if so, the rea ons therefor; and 

(c) the teps being taken lo et them 
right? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF CIENCE AND 
TECHNOLOGY, ELECTRONICS, 
OCEAN DEVELOPMENT AND THE 
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES lN THE 
MINISTRY OF ENERGY (SHRI C.P.N. 
SINGH): (a) and (b). Of the operating nu-
clear power stations in the country both 
the units of the Tarapur Atomic Power 
Station are being operated at reduced 
power levels to stretch the available fuel 
due to uncertainty in upply of enriched 
uranium. Both the unit of the Raja than 
Atomic Power Station have had operating 
problem from time to time. They ure due 
to malfunctioning of equipment grid di -
turbances and human error. 

(c) Govt. of India will ensure the con~ 
tinned operation of the Tarapur Atomic 
Power Station. 

A continuous and ongoing review of 
operational problems is being carried out 
to improve performance of the Raja than 
Atomic Power Station. The matt~r regard-
ing grid disturbance is under continuing 
discussion with the concerned ectricity 
Board and the Central Electricity Autbo · 
rity to formulate a long term olution to 

these problems. The G vt. had aJso con-
stituted a Committee of specialists to mak.~ 
a technical assessment of the working of 
the Rajasthan Atomic Power Station. The 
Committee's report has been received and 
is under examination. 

Police post in Uttari Pit:ampura, Delhi 

453. SHRI KALI CHARAN SHARMA:. 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether he is aware that there is 
no police post for the pockets B.C.D.F. 
H. K, L, M, S, T and U of Uttari Pitam-
pura, Residential Scheme, Delhi ond there 
is erratic police patrolling in these pockets; 
and 

(b) if so what steps are proposed to e 
taken to set up a police post for the 
Uttari Pitampura· and also to arrange for 
day and night patrolling by police per-
onnel in these pockets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) and (b). 
This area falls in the jurisdiction of Police 
Station Adarsh Nagar from where the staff 
for patrolling, in Uttari Pitam Pura is 
deputed. Additional taff from Delhi Armed 
Police and the Home Guards are also de-
ployed for patrolling in this Area. A pro-
posal to set up a separate Police Post for 
Uttari Pritam Pura will be considered( 
along with proposal for setting up police 
post/police stations in various other parts 
of the Union Territory. 

Prisoners without trial In prisons 

454. SHRI V. N. GADGIL: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the total number of prisoners with-
out trial beld in prisons in India; 

(b) the total number of prisoners whose 
trials have 11ot started for more than · OD.e 
year; and 

(c) the action Government pro~e to 
take with a view to reduce the number 
of such prisoners? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): (a) There 




